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CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCUflA BENCH 

No, GA 350/1298/2016 	 Date of order : 3.2.2017 

Present: 	Hon'ble Mr.A.K.Patnaik, Judicial Member 

Hon'ble Ms.Jaya Das Gupta Administrative Member 

ASIMA NAYAK 
W/o Sri Tapan Kumar Nayak, 
Working as Public Health Nurse Supervisor 
At Rural Health Unit & Training Centre, 
Singur, Hooghly, 
Office of the All India Institute of Hygiene 
& Public Health, 
HO C.R.Avenue, 
Kolkata - 700073, 
R/o Viii. - Apurbapur, 
P.O. & P.S. - Singur, 
Dist. - Hooghly, 
Pin -712409. 

APPLICANT 

VRSUS 

Union of India, service through 
The Secretary, 
Mm. Of Health & Family Welfare, 
Nirman Bhawan, 
New Delhi - 110108. 

The Director General of Health Service (PH) 
CDL Stion, 
Nirman Bhawan, 
New Delhi - 110108. 

The Director, 
All India Institute of Hygiene 
& Public Health, 
110 C.R,Avcnue, 
Kolkata - 700073. 

.RESPONDENTS. 

For the applicant : 	Mr.S.K.Dutta, counsel 

For the respondents: 	Mr.A.Mondal, counsel 	 - 

0 R, D E R 

Mr.A.K.Patnaik, J.M. 

This GA has been filed by the applicant under Section 19 of the A.T. Act, 

1985 seeking the following prayers 
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An order quashing and/or setting aside the speaking order date 
23.11.15 so far as fixation of pay of the applicant is concerned; 
An order holding that the applicant was entitled to the benefits of 

Grade Pay of Rs.5400/- in PB-3 w,eL 1,106 and consequent MACP 

benefits in the Grade Pay of Rs.6600/- in PB-3 with all consequential 
benefits and accordingly, the applicant prays for a further order to 
grant the said benefits along with all consequential monetary benefits 
as well as consequential post retirement benefits with arrears as well 
as with interest within a perio as to this, Hon'ble Tribunal may seem 

fit and proper. 
An order holding that the deia1 of ACP benefits/withdrawal of ACP 
benefits earlier granted to the applicant by speaking order dated 
23.11.15 is bad in law, arbitrary and misconceived and accordingly, 
the applicant is entitled to the benefits of ACP as was granted and 
consequent flxation of pay in the Grade Pay of Rs.5400/- in PB-3 
w.e.f. 1.106 with all consequential benefits. 

Heard Mr.S.K.Dutta, ld. Counsel appearing for the applicant and 

Mr.A,Mondal, ld. Counsel appearing forThe respondents. 

Mr. Dutta fairly submitted that the instant case is covered by the decision 

of this Tribunal given in GA 1238/16 dated 16.1.17 which has been given by a 

Single Member and prayed that same benefit be extended to the present 

applicant. It is noticed that the appllicant has not made any representation 

praying for such benefits before the appropriate authority. 

Accordingly liberty is given to the applicant to ventilate her grievances to 

the appropriate authority i.e. the respondent No.2 within 20.2.17. The 

respondent No.2 is hereby directed to consider the representation of the 

applicant and communicate the result thereof by way of a well reasoned order 

within a period of one month from the date of receipt of this order as per rules. 

If after such consideration the applicant is found entitled to the benefits, then 

expeditious steps be taken to extend. such benefits to her within a further 

period of two months. It is made clear that we have not expressed any opinion 

on the merit of the matter and all the points to be raised in the representation 

to be made are kept open for the said respondent No.2 to consider the same as 

per the rules and regulations in force. 

As prayed for by Mr.Dutta, copy of this order along with the paper book 

of this GA be transmitted to respondent No.2 by Speed Post for which he 

undertakes to deposit the cost. A free copy of this order be handed over to 


